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"We find that the impugned order has admitted the Letters Patent Appeal
and has stayed the judgment of the learned Single Judge. Thereafter there was no
necessity to go on and state that it shall be open to the land owner to seek a
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reference under Section 18 of the Land Acquisition Act, 1894, when the
fundamental contention of the land owner is that no Award has yet been passed.
The appeal shall now be disposed of on its own merits without reference to these
observations.

Considering that it is an acquisition of 2009, the High Court may consider
expediting the hearing of the appeal.

The special leave petitions stand disposed of.

Pending application stands disposed of."
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"Accordingly, this appeal is disposed off with a direction that the order of the
learned Single Judge directing the Divisional Commissioner, Munger to undertake a
fresh inquiry with respect to the quantum of compensation payable to the
appellant shall be completed within a period of three months from the date of
receipt/production of a copy of this order before him.

Needless to state that if there is no objection of the respondent to the final
assessment of the compensation amount so arrived at that shall be paid to the
land owner keeping in mind that much time has already been wasted in this
litigation. The appeal stands disposed off accordingly."
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